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ANNUAL REPORTS, REVIEWS AND STATE-

MENTS FOR DELAY IN RESPECT OF MaHA-

RASHTRA ASSOCIATION FOR CULTIVATION

OF SCIENCE, PUNE, RAMAN RESEARCH

INSTITUTE, BANGALORE AND INDIAN Na-

TIONAL SCIENCE AcCADEMY, NEw DELH]I,
FOR 1978-79

THE DEPUTY MINISTER IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND SPACE (SHR] N.
VIJAY PATIL): I beg to lay on the
Table:—

(1) (i) A copy of the Annual Re-
port (Hindi and English versions) of
Maharashtra Association for the Cul-
tivation of Science, Pune, for the
year 1978-79 along with Audited
Accounts.

(ii) A statement (Hindi and Eng-
lish versions) regarding Review by
Government and reasons for delay in
laying the Report. [Placed in Li-
brary. See No. LT-1144/80].

(2) (iy A copy of the Annual Re-
port (Hindi and English versions)
of Raman Research Institute, Banga-
lore, for the year 1978-79 along with

Audited Accounts,

(ii) A statement (Hindi and Eng-
lish versions regarding Review by
Government and reasons for delay in
laying the Report. [Placed in Li-
brary. See No. LT-1145/80].

(3) (1) A copy of the Annual Re-

port (Hindi and English versioz?s'}
of Indian National Science Academy,
New Delhi, for the year 1978-79
along with Audited Accounts,

(iiy A statement (Hindi and Eng-
lish versions) regarding Review by
Government and reasons for delay in
in laying the Report. [Placed in
Library. See No. LT-1148/80],
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12.12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DECISION TAKEN AT THE RECENT LABOUR
MiNISTER'S CONFERENCE HELD IN NEw
DELu;

t T et (9EAT) 0 o
wEeT, & wfrmafir @s g & frmafafas
fass £) fx sw qdB 1 s fremam
My s F @M ¥ &
qHIey T |

“7§ feee A wa whaY F g & F
gY wHa= ¥ f&d v foig )’

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): The 31st session of the
State Labour Ministers Conference,
which met on the 19th and 20th July,
1980, took a number of important de-
cisions covering the entire range of
industrial relations, labour administ-
ration and workers’ welfare. It was
the consensus in the Conference that
industrial harmony, welfare and
production and productivity are
closely inter-woven and would have
to be promoted together.

The Conference agreed that the
industrial relations machinery should
be strengthened and streamlined to
anticipate labour problems and to
take prompt preventive action to
avert work-stoppageg and that the
laws on industrial relations and trade
unions should be suitably modified.

recognised that
there is urgent need to strengthen
the implementation machinery to
carry through the more basic pro-
grammmes of ensuring minimum
wages, freeing and rehabilitating of
bonded labour, eliminating unfair
labour practices in the contract sys-
tem and in the employment of casual
labour. It desired that appropriate
provision be made in the Sixth Plan
for such strengthening and for the
specific programmes,

It was decided that a Central law
shouly be enacted t, regulate the

The Conference
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conditions of work and wages of
construction workers,

12.14 hrs.

[Mr, DEPUTY-SPEARER in the Chair]

The Conference decided to set up
a Standing Committee consisting of
all the Ministers to effectively follow
up the decisions.

1 lay on the table of the House a

statement containing the main re-
commendations of the Conference.
Statement

The main recommendations of the
31st session of the Labour Ministers
Conference are outlined in the fol-
lowing paragraphs:

I. Industria]l Relations

The Conference recommended that
the Industrial Relations Machinery
should be streamlined and streng-
theneq to anticipate labour problems
and take prompt preventive action
to avert work stoppages so as to

promote industrial harmony and
production.

2. The legislative changes suggest-
ed by the Conference in the Indust-
rial Disputes Act, 1947 related to vari-
ous matterg such as a redefinition of
the terms “appropriate government”,
“industry” and “wages” besides
changes in the provisions concerning
powers of conciliation 1cachinery,
award of labour courts, closure, lay

off and powers of labour courts/tri-
bunals, etc.

3. The amendment suggested to the
Industrial Employment  (Standing
Orders) Act, 19468 related to making
a substantive provision for payment
of subsistance allowance ang adop-
tion of more favourable provisions of
Model Standing Orders.

4. In regard to the Trade Unions
Act, 1026 the Conference suggested
among other things raising of the
minimum membership for registra-
tion, incorporation of new provisions
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Labour (CA) _
for coverage of agricultural and rureal
workers and for reference of inter-
union ang intra-union disputes to a
Tabour court or industrial court and
reduction in the existing limit of out-
giders in the executive of a registred
trade union,
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IL Workers participation in manage-
ment.

5. There was a consensus in the
Conference on the principle of giv-
ing legislative support to the scheme
of workers participation. The other
recommendations of the 2l-member
committee on Workers Participation
in Management and Equity were ge-
nerally endorsed. The need for mak-
ing adequate arrangements for edu-
cating the workerg so as to equip
them to play their vart adequately
in the participative forums was con-
sidered essential. It was also agreed
that the selection of workers’ repre-
sentatives should be through secret
ballot while a few States suggested
nomination by a recogniseq union.

III, Uniformity of labour lawg

6. It was agreed that the Stiates
should be free to bring forward
their labour laws or carry out amend-

mentg to existing laws to suit local
conditions,

IV. Wages

7. The Central Government should
bring forward an enabling legislation
providing for setting up of statutory
Wage Boards for fixation/revision of
Wages by Centre/State Governments
for each major industry. The legisla-
tion should provide for a Central Ad-

visory Board to coordinate functions
of State Boards.

8. Notwithstanding the need for
constant vigil for upward revision for
the level of minimum wages, mini-
mum wages should not be below the
poverty line as defined by {he Plan-
ning Commission and, wherever at
present they are, every effort should
be made to raise them to that level.
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9. Other recommendations relating
to minlmum wages were as uvnder:—

(i) Minimum wages should be
fixed for as many employment as
possible by making additiong to
the Schedule to the Minimum Wag-
es Act from time to time.

(i1) Minimum wages should be
reviewed ang revised if necessary
once at least in 2 yearg Oor on a
rise of 50 points in consumer price
index number, whichever is earlier.

(iii)The Central Government raay
fix minimum wage in c¢mployments
where State Government have not
fixed or revised the minimum wage
for more than 3 years.

(iv) Revision of minimure wages

in bidi and cashew industries
should be expedited.
(v) While absolute uniformity

was not possible, there should not be
too wide a disparity in wages pres-
cribed by neighbouring States.

(vi) A committee may be appo-
inted by the Centra] Government to
review the existing wage structure
in handloom industry ang suggest
measure to bring in uniformity,

10. In order to ensure ecflective im-
plementation of the Minimum Wages
Act with particular reference to ag-
ricultural labour, a number of mea-
sures were alsp suggested.

11. The Conference alsp drew at-
tention to the large number of work-
charge employees who had not been
brought on the regular establishment
and suggested that urgent steps
shoulg be taken to regularise them.

V. Safetly and welfare

12. 'The Conféréence recommended—

(i) Constitution of statutory wel-
fare cess funds for weavers and
persong engaged in fishery and
leather industries.
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(ii) Progressive elimination of
chilg labour and regulation of their
working conditions till  complete
elimination is achieved (The Con-
ference recognised that a total eli-
mination of child labour in the
country was not practicable at the
present stage of its socio-economic
development),

(ni) Appointment of a Committee
to examine the various uspects re-
lating to “Own your own” housing
scheme for workers before retire-
ment.

(iv) Augmentation of the enior-
cement machineny for saftey in fac-
tories and mines in all States.

VI. Social Security

13. If necessary, the Payment of
Gratuity Act, 1972 might have to be
amended to ensure that the powers
of the Contrglling Authority were
not curtaileg and the Aulhority re-
tained the power to decide disputes
regarding admissibility of a claim or
right of a person to claim any
amount. The Act could alsy be amen-
degq to make it clear that the Con-
trolling Authority had the powers to
decide all matters incidenta] to the
payment of gratuity,

14. The Act should be made aprli-
cable tp all establishments including
those in the rural ang informal sec-
tor employing 10 or more workers,
However, before this was done, t‘he
question of setting up of a Gratuity
Funds should be finally dicided Pro-
vision should also be made in the
Act for appointment of Inspectors
ang for extension of the Act.

15. If exemptions were granted
from the Act, the exemnted establi-
shments should remain under the
juridiction of Controlling Authority
and the Appellate Authority. Fur-
ther, the gratuity should be protect-
ed Irom being attached.
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16. Other recommendations were—

(a) The coverage of the Act be
extended to cover employees draw-
ing upto Rs. 1600 per month or
even Rs, 2000 per month.

(b) It should be clarified that
gratuity would be paiq at the rate
of 15 days’ wages (instead of half
month) for every year of service.

(¢) An employer appealing
against the decision of the Control-
ling Authority should be required
to deposit the amount involved
with the Appellate Authority.

(d) The Controlling Authority
should have the powers to recover
interest from the employer in case
of delayed payment of the gratuity

amount,

17. Once the dues under the Emp-
loeeg State Insurance Act and the
Employees Provident Funds anqd Mis-
cellaneous Provisions Act were de-
termined and revenue recovery cer-
tificates were issued, they should be
executed in time insteag of the re-
venue recovery authorities going into
the merit of each case in elaborate

quasi-judicial proceedings which was:

a duplication of effort for recovery.

18. Special recovery cellg should
be set up in the States which should
be answerable {0 the ESI and the
EPF authorities.

19. With regard to recovery of
PF/ESIC dues from  State/Central
Government undertakings and other
public sector undertakings, the con-
cerned administrative department of
the Central and State Government
might issue suitable directives to the
defaulting establishmentg for liquida-
tion of arrear dues with due piiority.

20, In case of undertakings which
fall sick and which are subsequently
taken over by the Government or
Government owned Corporstiong the
concerned administrative Ministries/
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Departments of the Central/State
Government might be urged to issue
sujtable directives for regular pay-
ment ol current dues.

21, There should be a separate
cadre of Medical Officers and other
staff for ESI Scheme in different
States,

22, The State Governments should
take effective stepg for:_.

(a) extension of ESI Scheme to
new areas/new classes of establish-
ments, as per phased programme
drawn up in consultation with
ESIC;

(b) Improvement in the type of
medical care being provided to
families of insured persons; and

(¢) Improvement in the quality
and standarq of medical services
under the ESI Scheme.

23. Other recommendationg includ-
ed the following:

(a) The pace of extension of the
ESI Scheme to cover more workers
according to the phased programme
prepared for extension should be
intensified” and the State Govern-
ments should speed up the medical
arrangements therefor, ag well as
to cover the building construction
workers in cities and towns where
the Schemg is already in force.

(b) The wage limit for coverage
under the ESI Act may be raised
to Rs. 1600 pm, with an added
provision that 2 workman once
covered under the Scheme will re-
main so covered even after his
monthly wages exceed the specified
ceiling. A provision should alsp be
made to enable the Centiral Gov-
ernment to raise this wage limit
from time to time.

(¢) A provision may be made for
voluntary coverage of factories/
establishments which do noct come:
within the purview of the ESI Act
at present.
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(d) The ESI Act and the EPF
Act may be amended to enable for-
mulation of suitable schemes for
bidi workers ang for agricultural
and seasonal workers etc, in rural
areas to suit the rural conditions
and their socio-economic needs.

VII. Employment and Training

24. In connection with the imple-
mentation of the Apprentices Act,
1961, the Conference made the follow-
ing specific 1ccommendations:

(1) The ratjo in the commercial
trades be decided by the appropriate
authority depencding upon the situa-
tion from year t{o year within its
area.

(2) For designated trades other
than commercial designated trades,
the ratio prescribed so far be
followed and the industry should
arrange he training (a) either at
their establichment depending upon
the approved faciities or (b) at an
establishment either sct vp by a
group of industries or bv appro-
priate authority by contrihuting
total actual expenditure involved in
terms of per apprentice per year to
be realised in the form of levy.

(3) There should be a reserva-
tion of 50 per cent of the direct
recruitment vacancies occurring in
an establishment for the apprentices
trained in same establishment.

(4) Standing orders of variovs
-egtablishments should provide for
qualifications of apprentices for the
recruitment in various trades which
have been designated under the Act.

(5) There should be diversifica-
tion in the training programme of
apprenticeship by way of ex-
tending this Act to more number of
trades.

(8) The ratio applicable for
Scheduled Costes/Scheduled Tribes
should not be limited to each trade
or occupation, but may pe taken as

Labour (CA)

to be gpplicable to the total number
of apprentices engageq in a parti-
cular establishment during the year.

(7) In order to improve the
quality of training, it was suggest-
ed that adequate supervisory staff
may be provided to enable proper
and continuoug inspection of the
training received by the apprentices
in various establishments so that
they are no* used as cheap labour
and training 1s imparted@ properly in
accordance with the 1laid down
standards.

(8) Adequate staff should be pro-
videg for the purposes of surveying
the training facilities and they
shoulg be properly trained in this
area.

(9) In order to cnordinate the
activitiecs of wvailious training pro-
grammes, it was suggestion that
they should be brought under one
organisation to avoid duplication.

(10) Apprenutices should get free
lunch and transport in the establish-
ments.

25, Stressing the need to intensify
efforts to promote rehabilitation of
the physically i.andicapped, the Con-
ference suggested the following
measures—

(i) More Special Employment
Exchanges should be opened with
the objective of having atleast one
such exchange in each State. In
the bigger States more than »nne
Special imployment  Exchange
should be cpeneq according to the
need.

(ii) Special Cell in the Employ-
ment Exchangeg at tho district level
should be opened for the Physically
Handicapped persons.

(iii) Placement Officers may be
appointed in all the Special Employ-
ment Exchanges for the Physically

Handicapped in order to strengthen
the placement activities.
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(iv) Skill Training Centres/Pro-
duction Unitg should be added to the
V.R.Cs. for providing tailor made
training courses to enhance their
employability.

(v) Reservation for Group ‘C’ &
‘D’ categories of posts may be made
in States wherever such reservations
do not already exist.

(vi) Monitoring Cecll may be set
up at the State level to ensure that
the reservativp orders are fully im-
plemented.

26. Other recommendations of the
Conference covered setting up of job
development units in the State Dir-
ectorate; and at the District Employ-
men Exchanges, extension of employ-
ment exchange machinery to rural
areas at the block level angd filling
through Employment Exchanges all
Group ‘C’ and D’ rostg both in the
public and private sectors, other than
those to be filled through statutory
Commissions.

27. In regard to vocational training
for women, the Conference recom-
mended that{ vocational training pro-
gramme for employment ¢f Wwomen
may  be diversified and that
special women cells pe set up jn each
State Directorate of Employment and
Training. It also suggesteq measures
for improvement of quality of training
in the industrial training institutes.

VIII. Contract Iaboi&r, bonded labour
and interstate migrant labour etc.

28. To meet some of the difficulties
experienced in the implementation of
the Contract Labour (Regulation and
Abolition) Act, 1870, the Conference
made the following main recommenda-
tions:

(i) Before sanctioning any con-
tract, a lump sum provision of an

additional security amount to meet
various contingencies, should be
takepn from the coatractor.

Recent Conference SRAVANA 1, 1802 (SAKA)
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(ii) necessary legislative provision
should be made casting an obliga-
tion on the principal employers to
absorb contract labour, wherever
they were abolished.
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(iii) The Act must provide for a
more direct and specific provision

-

prohibiting principal employers
from engaging unlicensed contrac-
tors. '

(iv) There were cases of contrac-
tors splitting their establishments
so as {0 avoid the legal provisions
of the Act. This lacunae may be
removed.

(v) There was urgent need to
bring within the ambit of the Cen-
tral Sphere Section 2(a), corpora-
tions and other agencie; under the
adminisirative control of the Central
Government. Similar oprovisions
were also recommended for the

State Sphere.

(vi) Government should examine
the desirability of making suitable
provisions in the Act for forfeiting
the security, cancelling the contract,
black-listing the contractor and
suitably compensating persons who
are the victims of atrocities during
the course of their work with con-
tractors,

29. On the question of bonded
labour, the recommendatiors of the
Conference iuctuded the following:

(i) while eflorts by the State
Governments to identify bonded
labour should continue and be in-
tensified, steps should also be taken
to involve n~n-official agencies and
academic bodies with some expertise
in this field to expedite the process
of identificatiun. The costs of these
surveys should be Lorne by the
Central Government,

(ii) the quantum of sample finan-
cial gssistance should be raised from
the existing 50 per cent to 100 per
cent.

(ili) the financial componeént of
the rehabilitation scheme should be
increased to a maximum of
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Rs. J0000/-, from the existing
Be. 4000/-

(iv) the rehabilitation programme
must cover the entire family of the
bonded laboure:, rather than the
bonded labourerg alone, as ic the
practice.

(v) The rehabilitationy schemes
should include inter-alia;

(a) the creation of durable
community assets like wells, etc.

(b) provide a consumption sub-
sidy for a maximum perind of one
year, so that during the time lag
between the release and aclual
rehabilitation, a bonded labourer
was taken care of.

(c¢) Employment Guarantee
Schemeg should be compulsorily
linked with rehabilitation pro-
grammes.

(vi) free legal aid should be pro-
vided to bondeq labourers when-
ever they &@re implicateq in cases.

(vil) residential schools writh free
boarding and lodging should be
provided for the children of freed
bonded labourers. Where such
schools are not possible, adequate
stipends should be given to such
students,

(viii) freeq bonded labourers
should be trained and organised
through rural labour camps and
glven government help and assis-
tance so as to be in a position to
demand their rights,

(ix) The Bonded Labour Act
requires an amendment so that the
lacunae pointed out by certain
Courts in recent cases are done
away with. Amendments were also
necessary to include wvarious forms
of bondage nnt covered by the Act.
The provision for State Level Com-
mittees shoulq also be included in
the Act.

Labour (CA)

30 Insues velpbing; to the implemen-
tation. of the Ipter-State Migrant
Workmen (Regulation of Employment
and Conditions of Service) Act, 1879
were also censidered by the Confe-
rence and the following main cOn-
clusions emergeld;

(i) Cases of exploitation of
migrant labourers shoulq be investi-
gateg jointly by the repréesentatives
of the State to which they belong
and of the State where they are
employed, to facilitate quick reme-
dial action.

(ii) Cases of atrocitics on migrant
labour should be taken up by the
Ministry of Home Affairs for speedy
and effective investigation. To
avoid harassment to such victims,
the trial of such coses should take
place in the State of their resident,
wherever the law permits.

(iii) Specia] employment schemes
should be taken up for women and
child migrant labourers, in and
around their residence, so as to
prevent their exploitation by con-
tractors and middlemen.

(iv) The Food for Work Pro-
gramme should be intensively taken
up in migration prone aress.

(v) Edycation programmes
through rural labour camps, should
be organised in migrant prone areas.

(vi) A concerted effort should be
made by the Ministry of Home
Affairs and {he concerned State Gov-
ernments to trace migrant labourers
who are traceless.

(vii) Effective rehabilitation
schemes shoulq be drawn up for
those migrant labourers who have
become handicapped in the course
of their work and of families whose
bread-winner has lost his life while
working.

(viii) For Intra-State Migrant
Labour, Stele Governments should
make effertive provisione to re-
gulate the working conditions and
prevent their exploitation
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31. The Conference also did give
consideration to certain other catego-
ries of workers guch ag the domestic
servants and casual workers, 1t re-
commended: —

(i) The propnsed legislation for
domestic servants should take into
account the problems of women,
migrant labourers, who are recruit-
ed by contractors for working as
nirers and domestic servants with
individual families, where they are
at timeg subjected to economic and
sexual exploitation.

(ii) Central legislation ghould be
introduced to regulate the working
conditions ¢f casual/badlj and other
unorganised workers.

(iii) Ceniral legislation to regulate
the working conditions, hours of
employmenf, wsages, welfere and
safety measures relating to build-
ing and construction workers should
be enacted.
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MR. DEPUTY-SPEAKER: Please

do not reply to them. Their interrup-
tions wil] not go on record,

st TWwAr et 0 Iw oaERed o
SOM HAl ST w1 WY WO gWT | SR WY
fem a1 fax fam f& woge om 97 &
g § o 1w 9t {53 wgr, wgwE
T91 &1 9§ WY GAQaT ¥ 9 8 7F
¥q ITH1 WU qIFR AG ES NENd WY
A% §1 T fs fga aga 4@ W g, AR
AN AgqE FW § (oo # awg & wofm
gy fargd § ) welr St W s §
U §2F 06T & AR WO qEF winAl
fo o ot swg sy fear & mwaw g
R 839 F (WU ASge wAIady gy & o
I F (qv s@mwy, mfes, sundlq,
astrafd St wERi a1 friw wimor @ &
a SFIARE & WX IA X WE W a3 g7
oY FIX §, AFIT FT § | ARIT ¥Y
giwa fra® wlc sggear & Ad @1 @we,
THAT F1 A A Tw Ry, g A
VT FT WAT AT AEN F FAT A(HA ASA-

MR. DEPUTY-SPEAKER: The

calling attention is on the labour con-
ference held in New Delhi. ] am only

reminding you as to what js under
discussion.

ot TRWATC mE  wgi N oGt Y &
ok fog wifew o gfew w1 aswew

saradg &, Afww ced) fren wff At B
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?’f‘l T Ad a1 ogafew AU oaEm &
Fo.o...

SHRI MOCL CHAND DAGA (Pali):
He iz having a geneiral discussion on
labour.

MR. DEPUTY-SPEAKER: Please
stick to the calling attention.

SHRI RAMAVATAR SHASTRI:
Everything is imentioned here.

MR. DEPUTY-SPEAKER: But we

are not able to see that,

SHR; RAMAVATAR SHASTRI:
Therefore, 1 am quoting that.

SHR] M. SATYANARAYAN PRAO
(Karimnagar): Since Labcour De-
mands are not coming up, he would
like to take this opportunity to speak
on that.

MR. DEPUTY-SPEAKER: Please

come to the question proper.
(Interruptions)

SHRI RAMAVATAR SHASTRI:
There are 17 pages in Hindi. All are
recommendations of the Labour Minis-
ter's Conference. How can you check
me from mentioning these things?

& fe2a ¥ 7 ow, fas ow ara wmed
AEAAT AEM E 1 T FEEY WY Aew §
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MR. DEPUTY-SPEAKER: You are
a very senior member, There is no
discussion on Jabour laws or labour
demand. Thig 1s a calling attention
espec:ally on labour regarding decent
status of the labour. This is g parti-
cular subject.

SHRI RAMAVATAR SHASTRI:
You please go through this. Every-
thing is mentioned here.

MR. DEPUTY-SPEAKER: For the
the information of the House....

SHR] RAMAVATAR SHASTRI:
Then I will say something on that.

MR. DEPUTY-SPEAKER: You ask
a question on that.

SHRI RAMAVATAR SHASTRI:
Therefore 1 will ask a question. Why
are you checking me today? There
should not be any special law for me.
(Interruptions).

o% wram weey . sTAAc @t R
g

5T TRETT wWE
W E |

. gr{Tede ALY A

MR. DEPUTY-SPEAKER: Every-
body will form hig own opinion. Why
do you reply to them? (Interrup-
tions).

SHR; RAMAVATAR SHASTRI:
Everything 1s mentioned in this.
(Interruptiong). 1 will speak or
every item.
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MR. DEFPUTY-SPEAKER: Then
you should ask for mcre time for

other members also to speak.

o tmmaT wet o oag & eToR)
ag¥ & aar faar § fo fear & aga «d
FW & T9gd T IMA FI & arrﬁmr
W § ¥ Avgd wr M@ F fow @
W & | gRru AT & sww g fE owav
gy WA, A gAY € oA gued U WK
ZEY & @ & ... .(sawam) .....
afgrae & &7 A m § SIrEe F
i @ o §, w5 W@ 4T Ao oAl
ar @ E |

MR. DEPUTY-SPEAKER: You
stick to the question prop=r. (Interrup-
tion). He is going to put a question.
(Intérruptions) No interruptions toO
the calling attention. He is going to
put a question. (Interruptions) Then
the House will take care of you.

W CARIR OFEA . F 919 & TERAT
¥ gz wagd % (@8, @ (ggeaa &
dary qv 97 & fad &7 a7, 34
F glaumst ¥ Ay ¥, wagd & e ¥

g4 go7, Fifa W A ¥ IF R
FHIY TFATT QT qIH gE 4l Wi I &
waTE ¥ WY T apl ar (& 20 A0 wyE B
g e fama w & 7w ®wof Al
fapien @t ? giE {AEm@r w@r & 4r oy
37 * fa% 347738, *0 Arg EfwfTe €
3 33 & fa7 T1§ F17A Far @ g 7

MR. DEPUTY-SPEAKER: You
have put the question.

SHRI RAMAVATAR SHASTRI: 1
am putting the question. You do not
understand my language....

MR. DEPUTY-SPEAKER: How do
you know? You cannot presume.

SHRI RAMAVATAR SHASTRI: If
you know, it is very good, Anyway,
I shall read out the questions in
English, (a) whether it is a fact that
the Labour Minister convened a meet-~
ing of trade union leaders on 30th
June, 1980 in Delhi to discuss certain
important issues like bonus, wages,
ang machinery for settlement of dis-
putes and if so, whether all the leaders
pleaded for raising the ceiling on
bonus.
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st o eitar ¢ W ® FIF-gEAA F
g T ar o

5! TWWATC wreat ;o @@ g |

..if 8o, whether all the leaders
pleaded for raising the ceiling on
bonus from Rs. 750 to Rs. 1500 and
the limit from 1600 to Rs. 2500 and
if so, whether it has been agreed to
by the Labour Minisiry and the
Government.

(b) some of the employees of LIC,
GIC, Railways, P & T and Defence
are not covered under this; whether
in the proposed Bill some provisions
will be made to safeguard the inter-
estg of these people regarding bhonus
and if so, in what form:

(¢) whether the suggestions for
the revival of the apex body for ma-
jor industries also came up for dis-
cussion and if so the reaction of the
Labour Ministry;

| SEd A, & o e ¥
FHATC@Y, weqardt & wAFg) g7 TN
FHATA T AT 9§ wgew &, I7 w7
ﬁﬁw%ﬁ%m?%wmﬁm# frare
ﬁfwﬁfma gfs fear & ar #o7 doar
gNl €, Wgat &< & aqsr ey ?

St TV mimar - YWY GRT ¥ o
mﬁ"ﬁ'ﬁa‘@'ﬂf‘x@%whnaﬁ
w21 5 o fefisw for ﬂ'&aert{'a
g | 99 ¥ 9 qwdw &1 W0 fow fear
argaq e & swx ar &, amaw ¥
ﬁ:‘ﬁﬁ—aqﬁwnﬁgarwqaﬁr qrw g7
WL UG AXT T AT @ §, ¥ WG I
F 9% F0 ! F B7 ] --FT § PAwAe
®T AT § HIX FYT Q7 AIFT AT/ oe7 T
g ? ¥ wiow aamr wigar g
S AAHT ®Y igg, quiﬁ

| 9T FT T
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[t Fro sdean) MR. DEPUTY-SPEAKER: All

g @), W ¥ g ¥ WA fafre Wi ¥, these things will not go on record.

W
m%%ﬂﬁﬁm&ﬁtﬁm%%
fafrezr % ¥ =X W

fafazet & & &1 F€ arear =g )
(m)...wmm{ﬁm@rm ?
AR R Aoy @At ¥ 33 gT &, WT
I & q® wifsg f5 Fa aw & 5T
3T gfwgw qa¥e IATAT ST Qo

4
S TMAE qrEeAt . qI9 ¥V
AR 9w ¥® WK &1 ... (vaRaE

MR. DEPUTY-SEPAKER: Dp you
Let him reply.

want him to reply?
(Interruptions) **

MR. DEPUTY-SPEAKER; Your
interruptions wi]] not go on record.

st Yo WRE - AUAH FT F HALAGH
1 ATy 71 s ®) Afa & L (Fam)

MR. DEPUTY-SPEAKER: You
hear him and oppose him if you want.

st 20 WWmr LT AT FL X
WA F AW AT oG B A E, @ owg
ﬂ%w*ﬂ-ﬁum*ﬁﬁrmgﬂqﬁaﬁ
T WS EAFT  qARE ®i FW 4T A
¥ fam miew T wifgn | § wg g FFar
g fr fyawt ol masa g wr § w W
Hio o %TEo 77 To HrEodle Fo o &7
mnﬁ%mmwf&aﬁﬂ%fw
BTy AT tHIT FT @ § | QouTEod) oJoHl o
arel @ W #Y g &) & W IR z«g!mﬂ'
agr w1 fr amasw g AfFT gATR WIE aga
§ Wwemw Wy & Rm K ug gar ¢
mﬁwgmgusmsm Y WARA &
& qwdw & i@ 3z gfams qEwe 97
wwar § A 4 AW g

]t TWIEMT Wy

g 4g A
A |

MR. DEPUTY-SPEAKER: Mr.

Interruptions will not go on record.

st @Yo wwent : ¥ ug wgAT ANzU
f& 30, 40 W@ & mugd & feu qﬂf

qqé’rnralg#arrg?fg fe o &
fag ®if weor g5 T 3w Ifaus T
A wIfgya OegEe oR qur FAR &
art & W) wrw ¥ faw fear 8, Wk €@ TE
§ 39 & ax & fe2q & w@ ¥ w[ngrar
g ®aifs waAde g aX ¥ wqAT AN ST
@ & W & %g qar g fasy g A dw
feut war 9T, IW ¥ WIBy Ajww WAr, IAY
VRN HSSr_ e N@W g dax wifad)
A AH FAw AT W 1 qIGU F faw
gHE Al % at ¥ oA W g,
SAidT T T TARH AT ¥ IR F
mi-ggxzraarerwﬁ ) & f5 ufema
4R F1 IO T &I v AT
miatla'rgt%“mrr«'rwrm'rq,ﬁr 3|
Fifow A & AT I A gIaTw  qidi &
aiff 48 T Wi F @9 g% | & FEAT
i'r@“r g & g7 gfar & gae amr & W

g1 g | & ug wrear § f& AR

nﬁcrccst;w. 36 TITT auﬂaua'ga«
wefgafare amey & o wgr ot agag &
W F qqT WY & graTRde) g9 fAan
g | dFfar a% @, T ¥ 46T Wl ga
gal & M g STHT & fF 97 70 foe
aE & formy smuT stoo gq ¥ oy
TEAT wAF F FAT AT A fafred x)
FHH JATE WY WA YT &7 UFEATEE
A & fF gwQ WiZT #T s A |
¥ FT feomE AT 3 A Far
IE€AT 3 ? WL gv:ﬁ g amzm 7T
WIGE W) AT FL7 | RIT Gn femws
AW & W A ¥ 79 T a9V A
q 99 ®T & g § A fAfom afus &
Ty ®, afaw Qfed & akx F, [aw *
qX F, ¥ F qix W, JoBqC ¥ Ay W

|
HNAw &1 W wud faiF feur @ 1 N
gagdl & fog N F1R IeEwT W A

N g ® & wm Q-dg Wl g
Afsim, wedr Wy 77 & oAt ) AF

Shastri, when you spoke on your Call
Attention, Minister did not interrupt

like this. Why can you not have pa-
tience?

& | WAl gR FTq O far § W AN
N *w e four g I9R wiow @ g e
fra efle W gw o1 @ & feowdnm & o

(Interruptions)** R TaANcE ¥ wE &

**Not recorded.
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Fyua Jwlg SRy @ w© ¥
JYWA YT WY JWANF  5-20
o Aa¥ wr @ § owwy Y SiREwA TT %
TR F A ge &@ a § | wicke AW
faezn wt ft g7 wonfow & S ava @ &
feger a1 9 woa & gEw @ O ¥
SeHwa 3 & faw gw A1 @ &1 m AvaN
# wrr T S AT wPg Y F WA T g
G Y FF F1 9OA 4@ a0 B ITHRY
G U A1TFA FY qIH FIAT L A E

Fiha & Wit fedrorr & fod 77 § &<
fafreag & &t fedrer fod § wa fedrsar
9iFAA nfaards § 3 Feft wiT TIIT G
gar avagdl f fafeew iq & ¥ 547 2z 177
" XN FEAA A g 3% fao
Re wgAdzA & off g 17w § 1 w2
Ta=A2T § gA oA FT R E WY AR
A B oA wNAA FT QR E 0 w7 gArd
AL FT & TAMT, gAY A1 FW@ & FAT
FIEFa F T H TG FW@ § | HAT IS
¥ qrada P &Y wiT WY A H Wi qi0F,
wirsr gfqgq wY Fgi & WA s 1 fax
T HI @ wdafa gd wWez 1 THGIE
¥ AT SrFABNE AN G F
|1 ¢ fF siadt s aidy it orew fafre.
fag & wagsY & foo gard aigq wrdl a0d AT
I AT F AT FA AITT A FIHY
TN AR FLATFLR® &

T TS wiest ;L. &
XA OT9T F%  FE &

off &o wiwenr : faut it g &F TR
H gi9F  AVAT BT IETA AG A4 | AZ W
B FL BE Samr fY g qar g

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SixTH REPORT

SHRI BHEEKHABHAI (Banswara):
Sir, I beg to present the Sixth Report
of the Committee on Private Members’
Bills and Resolutions.

—————
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COMMITTEE ON ABSENCE OF
MEMBERS

FIRST REPORT

SHRI XAVIER ARAKAL (Ernaku-
lam): Sir, I beg to present the First
Report of the Committee on Absence
of Members from the Sittings of the
House,

12.39 hrs.

MATTERS UNDER RULE 377

(i) NEED FOR PREFERENCE IN EMPLOY.
MENT TO LOCAL PERSONS IN
MATHURA OIL REFINERY,

of fowar fag  (vmwr) : gungw
‘@W,ﬁ'ﬁwsn%'ﬁd’%ﬂqwaﬁ
§*rf=[mm(wm)-p;fmawm
FEET 7A (Jo yo aforsfod 2
T T omer ¥ T v §
PE W I R fawmT & s ooy aw

W I wfawax age & wfmi a5y
ﬁa“‘%%'mwﬂim%ﬂﬁ?
T TR Ay e ufr o gy
Awft & srafarar & @ 0 W oqen
ﬁﬁmwm%ﬁ?ﬁﬁﬁﬁm
frrr & @t ™ s ¥ ofeer
W T W o v 3§ oweR 8
%mﬂﬁﬂﬂmﬁglmm
T MR FT G ) wAwarc oy
e v fon § 1 et qdr o
¥ fremm N 2 owa omar T
WEAN & W aamr @ g g
T 1 AT AW § wae g o b
SEF TR0 ¥ wmw aron & 5 wfr feer
g 5 s e gar &

T A o wmt oWy & oA wm @
mmwﬁmwﬁmsn:gm
mmwﬁamﬁaﬁmﬁmm
ﬁ*ﬁ?mzﬁﬁmg
W wreaE #® owafe ¥ qrar R



